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CA 58/91, 	 Dt. of Orcaer: 5-8-94. 

I ORDER PASSED DY 1-ION'ELE SHRI A.B.CORTHI, MNBER (A) X. 

* * * 

The post of Extra Departmental Branch Post Master (EDBPM 

for short) of Poluru D.C. fell vacant with effect from 

14-10-90. With a view to fill up the vacancy on a regular 

basis, the Respondents notified the vacancy to the District 

Employment Exchange, Ongole. As there was no response from 

the Employment Exchange, a local notification was issued on 

28-5-90 fixing the last date for receipt of applIcations as 

28-6-90. In response to the same, the app1icantand some 

but they 
others submitted their applications/were all rejected for one 

reason or the other. Th Respondents thereafter issued 

another notification dt.3-9-90 ibiiting applications from 

the eligible candidates by 25-9-90. In response to the 

second notification also1  the applicant submitted is appli-

cation. The Respondents,however,vide impugned order 

dt.12-12-90 extended the last date for receipt pf applica-. 

tions up to 31-12-90. Aggrieved by the same, the applicant 

has filed this application with a prayer that the impugned 

order be set aside. As in the meantime applicènt was provi-

sionally appointed to the said post of EDBPM, Poluru 8.0., 

La further claim was made in this O.A. for a direction to the 

Respondents to trjeat the applicants appointment as regular 

appointment. 	I  



The Respondents have not seriously dispihted the facts 

avered in the applicai. They however contended that in 

response to the notification dt. 3_9_90( L'nths  applica-

tions were received out of which 3 were prior to  the last 

aate specefied and 2 thereafter. The three applications 

which were received in time including that of the applicant 

were being processed by the S.D.I.(Postal),Cherala, for 

verification etc. In the meantime, a direction came from the 

office of the Post Master General, that the last date for 

receipt of applications be extended to 31-12-90, as there was 

some complaint$ that adequate publicity was not given to the 

notification dt.3-9-90. In response to the impug;ned order 

by which last date was extended upto 31-12-90,some more 

candidates submited their applications and all the applica-

tions are under scrutiny for finalisation of tJe selection. 

Heard learned counsel for both the parties.: Shri KSR 

Anjaneyulu, counsel for the applicant urged that there was 

no justification whatsoever to the Respondents7Si' extending the 

last date for receipt of applications. The all&gation was 

- 
that 	was done unfairly with a view to give opportunity 

to some other candidates also, to compete. 

4, 	Shri N.R.Devraj, learned senior standing counsel for 

Central P3overnment has shown us the relevant record . What is 

apparent there_frotn is that while the selection process was 

in progress, an order was issued by the Asst.Pst Master-General 

to the effect that the Post Master-General directed that the 

last date for receipt of applications be extended -by 31-12-90. 
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It is, 	 by Shri Devraj, that the file contain- 

ing the complaints based on which' said decision was taken is 

missing. Therefore nothingon record to show that the corn-

plaints were Senuine or that the notification dt.3-9-90 was 

446-not given adequate publicity. 

'-;ctc 	AJzjJ- 
The fact'sdisclosein response to notification dt.3-9-90 

as many as 5 candidates submilied applications. It cannot 

therefore be presumed that no sufficient publicity was given 

to the said notification. In view of this and in view of the 

fact that the Respondents could not show us any material to 

establish that there was inadequate publicity of the notifica-

tion dt.3-9-90 or,there we-s5enuine complainIin that regard, 

we find no justi±ic'ation for the Respondents to extend the last 

date of receipt of applications as was done by them. The 

applicant is a candidate who had been consistently applying to 

all the notifications. From -the selection proceedings which 

were incomplete, ut is aparent that the candidatore.of the appli-

cant was being prefeed. As the selection process was, however, 

not concluded, the applicant was given provisional appointment 

as EDBPM, Poluru B.O. 

For the reasons above stated, we find that the Respondents 

are not justified in issuing the impugned memo by which the 

last date for receipt of applications was extended up to 31-12-90. 

and the same is therefore set aside. The Respondents are direc- 

IL- 
ted to finalise the selection based on/a scrutiny othe appli-

cations Ee-ceipt on or before 25-9-90 in respone to the notifi- 
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provisional basis. No costs. 
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cation dt. 3-9-90. The result of the selecton may be 

communicated to the concerned candidates with a period of 

two months from the date of communication of this order. 

7. 	Till the appointment of the regularly elected candi- 

date, the app1cant shall continue in his psent post on a 

Dt. 5th August, 1994. 
Dictated in Open Court. 	
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DEPUTY REGISTRAR(J) 

TO 
The Secret 
Union of India, DepartthiWrofcPosts, 
New Delhi. 
The Post Master General, Vijayawada. 

The Senior Superintsndectt of Post Otficeè, Ongole. 

One copy to Nr.K.S..AnjaneyulU,AdVOCata,CAT,HYd8r 5d. 

One copy to Mr. N.Devr8j, Sr.CGSC,CAT,Hyderabad. 

One copy to Library,CAT,Hderabad. 

One spare copy. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERA BAD BENCH HYDERI BAD 

THE •HLfl'J'BLE MR.A.j.HARID1gj.\N:MEMBE9(J)_' 

AND 

THE HCiN'BLE MR.A.B.GDRTHI 	MEMBER(A) - 

Dated: r.grLy —<--- 

DRDER/UDcMENT. 

Lr.ND. 

Adnilbed and Interim Directions 
Issuac\. 

!lloueL 
Disptsed of with directions. 

Uismjssej. 

Dismiss d as Uit-idrawn. 

Dismissed\fnr Default. 

Rejected/B dared. 

No o:der as to costs. 
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